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HOUSE OF THE PEOPLE
Monday, 14th September, 1953

The House met at a Quarter Past
Eight of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-20 AM.
PAPERS LAID _ON THE TABLE

APPROPRIATION ACCOUNTS (Posts &
TELEGRAPHS) AND THE AUDIT REPORT

The Minister of Finance' (Shri C. D.
Deshmukh): Sir, ] beg to lay on the
Table a copy of . the Appropriation
Accounts (Posts and Telegraphs)
1950-51 and the Audit Report 1952,
under Article 151(1) of the Constitu-
tion. [Placed in Library. See No.

IV.0.1(48)].

REPORTS OF TARIFF COMMISSION ON

CONTINUANCE OF PROTECTION TO WoOOD

ScrRew INDUSTRY AND TO PLYWOOD AND
TEACHEST INDUSTRY

The Minister of Commerce and
Industry (Skri T. T. Krishnamachari):
Sir, I beg to lay on the Table a copy
of each of the following papers under
sub-section (2) of section 16 of the
Tariff Commission Act, 1851:—

(i) Report of the Tariff Commission
on the continuance of protection to
the Wood Screw Industry, 1953.

(ii) Ministry of Commerce and In-
dustry Resolution No. 35(1)-T.B./S8,
dated the 22nd August, 1953.
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(iii) Ministry of Commerce and

Industry Notification No. 35(1)-T.B./-
53, dated the 22nd August, 1953.

(iv) Statement explaining the

reasons why a copy each of the papers

referred to at (i) to (iii) above could
not be laid within the prescribed
period. [Placed in Library. See No.
IV.R. 103 (3)].

(v) Report of the Tariff Commis-
sion on the continuance of protection
or assistance to the Plywood and Tea-
chest Industry.

(vi) Ministry of Commerce and In-
dustry Resolution No. 28(2)-T.B./53,
dated the 29th August, 1953,

(vii) Statement explaining the
reasons why a copy each of the papers
referred to at (v) and (vi) above
could not be laid within the prescribed
period. [Placed in Library. See No.
IV.R. 138(8)].

ELECTION TO COMMITTEE

CoOUNCIL OF INDIAN INSTITUTE OF
SCIENCE, BANGALORE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, T beg, on behalf of Shri K. D.
Malaviya, to move the following:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, one member
to serve on the Council of the
Indian Institute of Science,
Bangalore, for the unexpired
period of the triennium 1951-53



3429 Election to Committee

[Shri Satya Narayan Sinha]

(both years inclusive) in place of
late Pandit Lakshmi Kanta Maitra
in pursuance of the provisions of
clause 14(ii) of the Revised
Scheme for the Administration
and Management of the Properties
and Funds of the said Institute
and under Regulation 2.5 of the
Regulations of the Institute.”

Mr. Deputy-Speaker: The question
is:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, one member
to serve on the Council of the
Indian Institute of Science,
Bangalore, for the unexpired
period of the triennium 1951-53
(both years inclusive) in place of
late Pandit Lakshmi Kanta Maitra
in pursuance of the provisions of
clause 14(ii) of the Revised
Scheme for the Administration
and Management of the Properties
and Funds of the said Institute
and under Regulation 2.5 of the
Regulations of the Institute.”

The motion was adopted.

Mr. Deputy-Speaker: I have to in-
form the House that for the purpose
of election by means of single trans-
ferable vote of one member to the
Council of the Indian Institute of
Science, Bangalore, in place of late
Pandit Lakshmi Kanta Maitra, the
programme of dates will be as
follows: —

(1) Nomination to be filed in the
Parliamentary Notice Office upto 12
Noon on Tuesday, the 15th September,
1953,

(2) Withdrawal of candidatures

will be received in the Parliamentary

Notice Office upto 12 Noon on Wednes-
day, the 16th September, 1953.

(3) Election, if necessary, will be
held on Friday, the 18th September,
1953 in Committee Room No. 62, First
Floor, Parliament House, between the
hours 10-30 A.M. and 1 P.M.
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INDIAN TARIFF (SECOND AMEND-
MENT) BILL

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.

Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro-

duce a Bill further to amend the
Indian Tariff Act, 1934.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce* the Bill.

ESTATE DUTY BILL—Contd.
Clause 80.— (Company to furnish etc.)

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the Bill to provide
for the levy and collection of an estate
duty, as reported by the Select Com-

" mittee.

Clause 61 was held over and clause
80 was under discussion. Shall I
take up clause 61 now or come back
to it afterwards?

The Minister of Finance (Shri C. D.
Deshmukh): Mr. Chatterjee ought to
be here.

Mr. Deputy-Speaker:
ceed with clause 80.

Shri K. K. Basu (Diamond Har-
bour): The other day when we were
discussing clause 80 and the amend-
ment moved by the Finance Minister
to substitute certain provisions for
sub-clause (2) thereof, Sir, a consti-
tutional point of order was raised. It
was stated that this particular sub-
clause will offend against article
19(1) (f) of the Constitution.

We will pro-

Shri A. M. Thomas (Ernakulam):
Government has answered that it does
not offend the article of the Consti-
tution.

*Introduced with the recommendation of the President.





